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FOURTEENTH REPORT

lhmkmnd&Commiueew Private Members' Bills and

vt;i:;en authorised by the Committee to present the
qum on their present this Fourtcenth Report.

2. The Committee met on the 13th March, 1978 for—

L Examination of the following Constitution (Amendment) Bills
under Rules 204 (1) (a) of the Rules of Procedure:—

(1) The Constitution (Amendment) Bill, 1978 (Amendment of
article 19 and omission of article 31) by Shri L. L. Kapoor.

2) ‘l‘heConlﬁmt.ion (Amendment) Bill, 1978 (Omission of article
0 and amendmen; of article 311) by Shri Bhagat Ram.

IL Chuiﬂation and allocation of time for discussion of Bills ;vidc
A ) under clauses (b) and (c) of Rule 204(1) of the
of Procedure.

II1. Allocation of time under Rule 294(1) (e) of the Rules of Pro-

cedure to the Resolutions at items Nos. 2, 3 and 4 set down in
the List of Business for Friday, the 17th March, 1978.

IV. Reconsiderat'on of the classification of the Indian Social Dis-
parities Abolition Bill, 1977 by Shri Roop Nath Singh Yadav.

Examination of Constitution (Amendment) Bills

3. The Members-in-charge of the Bills were invited to attend the sit-
ting. Shri Bhagat Ram attended.

4 The Committee considered the Bills and arrived at the following
findings as a result of their examination of the Bills:—

Findings of the Committee

(4)) The Constitution (Amendment) Bill, 1978 (Amendmens of
article 19 and omission of article 31) by Shri L. L. Kapoor.
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tion with a view to remove the t to property from the Chapter of
!‘undamtalmgh righ P

AﬁereomlderingallnpecuoltheBm the Committee recommend
Mﬁolemham!ghtbepermi&edtomvehrluwtoh&o&cethe

W
(2) The Constitution (Amendment) Bill, 1978 (Omission of article
mdcmendmentofmklca)ll)bysmi atRu:{

The Bill seeks to omit article 310 and amend article 311 of the Constitu-
with a view to withdraw the power of the burcaucrats to -

M

After considering all aspects of the Bill, the Committee recommend
the Member might be permitted to move for leave to introduce the

[P.T.O.
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5. The Members concerned had been invited to before the

Committee their views on their Bills. Sarvashri Ramamurthy and
Baldev Singh Jasrotia attended.

6. After considering all aspects of the Bills, theCommitteerecommend
that all the Bills referred to ip the Appendix be placed in categ
The Committee recommend allocation of time for esch of the u
shown in column $ of the Appendix.

7. Regarding the Code of Civil Procedure Ammdm&:BﬂL 1978
Amendment of section 80) by Shri Baldev Singh Jasrotia

that the uuﬁonotcludﬁcattonandmmﬁondﬂmebthh
Blllbeconsidered at a later sitting of the Committee.

Albmvuofﬂmetokaohmu

8. The Members concerned had been invited to present their views on
their resolutions before the Committee. Shri K. Ramamurthy attended.

9. The Committee recommend the allocation of time as follows: —
(1) Resolution regarding Continuance of English as addl-
tiona] link language . 2 hrs.

2) Reooluﬂon nﬁarding changes in the Constitutien to
opportunuies to the exploited and
wenkcr .. 2 hrs.

Resonsideration of the Classification of a Bill

10. The Committce then reconsidered the request of Shri Roqp

8ingh Yadav to reconsider their earlier decision (vide Ninth Report

place his Bill, namely. the Social ities Abolition Bill in ategbry
. 8hri Roop Nath Singh Yadav, who had been invited, attended

On reconsidcration, the Committee recommend that the Bill might be
placed in category ‘A’.

Rocomnmtdams .
11. The Committee recommend that—

(i) Sarvashri L. L. Ka and Bhagat Ram be permf 'inove
for leave to mtmdmrtheir Constitution (Amc:d::lt)'|l

(ii)thechniﬁcaﬁonandaumﬁonofﬁmebmmtbe&m.
mitteennhowntntheAppendtxbeamdtoby use;
(iii) the allocation of time to resolutions, ‘Paragraph

bove,belzreedtol:ythenounm?m“m ?

iv) the reclassification of
(v)h‘ & the Bill, as shown in paragraph 10 above.

to by the House.
umua.xm Chairman,
Phalguna 32, 1899 (Seka). i

Committee on Private Members® Bills



Category  Time recom
meaded by

S, No. N of Rill and Bill No.
Com-
mittee
1 ) s 4 L
1 The Constitution (Amd-cnc) !ill 1977 (Amend-
ment of Eighth Schedvle) by Shri C. K. Chandrappan ge of 1977 B 2 houns
The Factories (Amendment) Bill, Amendment
! du:u:)by&n guun‘”‘( . 10of 1978 B 2 hours
The Price Fi Bill, Shri Viu
s Prased Y: mmwu lswby V‘k so of 1978 B 2 howrs
4 The Coastitution (Amendment) Bill, 1978 (Swbstite-
tion ¢f article 16) by Shri hnydl’r-u!Yuhv 13 of 1978 B o hours
[y mwmm(hmm) (Olm
of article 44) by Stri G. M. . soli1gy8 B e hours
6 The Homocopathy Ceatral Council (Amendment)
Bill, Amendment of section Drlh.w
Dulﬂ?b(or ., a)by . ”. 11 of 1978 B s houn
The Comstitution (Amendment) Bill, Amond-
7 -udamcbnou)by&n ') mﬁp’- . asof 1978 B e hours
8 The Constitution (Amendment) Bill, 1978
-uq‘-mdn:m.uos«) ‘) Ihl-’s}iéuh 34 of 1978 B 2 bhoun
9 The Constitution (Ameadment) Bill, 1978 (hnmu
of now article 83A) by Dr. un;iSindn . uoﬁﬂ! B 2 hours
10 The Coastitution (Amendmeat) Bill,
ment of erticles 84 and 326) by Dr, Rm;i 93 of 1978 B 2 hours
11 The Constitution (Amendment) Bill, 1970(
of sew erticle 134) by Dr. Ramji Singh . sgofig978 B o hours
12 The Represeatation of the People (Amendment) Bill,
insertion m Shri Saugata
207:( d“ by . 870f1978 B 2 hours
13 The Constitution Anendment,lill,lgw Wd'
asw erticles , etc.) by Shri Saugata 28 of 1978 B 8 hours
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